IN THE INCOME TAX APPELLATE TRIBUNAL
KOLKATA BENCH SMC” KOLKATA

BeforeShri S.S, Godar a, Judicial Member
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A /ORDER

These two assessee’s appeals for assessment) @&r{s12 & 2012-13 arise
against the Commissioner of Income-tax (Appeals)Hdlkata’'s separate orders
dated 28.05.2019 passed in case Nos.CIT(A),Kolkdta0571,10573/2018-19,
involving proceedings u/s. 147 r.w.s. 143(3) of theome Tax Act, 1961; in short
‘the Act’.

Heard both the parties. Case file(s) perused.

2. It transpires at the outset that both these afg)esuffer from ninety seven
days’ delay in filing stated to be attributablecammunication gap with the arguing
counsel and in compilation of necessary recordarned departmental representative
is equally fair in not disputing all these averngerit therefore condone the ninety
seven days’ delay in both of the cases. The samda#ten up for adjudication on

merits.
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3. Coming to merits, the assessee’s identical goéyance is that both the lower
authorities’ disallowing the assessee’s purchat&4,82,104/- and5,70,648/- in the
lower appellate proceedings. Learned departmeepaksentative fails to dispute that
the corresponding sales stand admitted and assistezl course of assessment(s) as
correct. The fact also remains that the assesserdtdeen able to prove genuineness
of the impugned purchases in the lower appellategqedings. | therefore deem it
appropriate in these facts and circumstances thlamgp sum disallowance(s) of
%¥50,000/- anck1,50,000/- out oR1,82,104/- &35,70,648/- assessment year-wise,
respectively would meet the ends of justice withider that the same shall not be
treated as a precedent in any other assessmenflysaassessee gets part relief to the
extent indicate hereinabove. Necessary computatiéollow as per law.

4. These two assessee’s appeals are partly allowaolove termsA copy of the
instant common order be placed in the respective casefile.

Order pronounced in open court on 12/02/2020
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